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O R D E R 

 
 
 

PER PRASHANT MAHARISHI, AM: 

 

01. This appeal is filed by Syncom Healthcare Pvt. Ltd. 

(appellant/ assessee) against the order of the 

Commissioner of Income-tax (Appeals)-14, Mumbai [the 

learned CIT (A)] dated 23rd February, 2017 for A.Y. 2011-

12. 

02. At the time of hearing, it was brought to our notice that 

the company has been referred to corporate insolvency 

resolution process. As per the copy of the order dated 19th 

September, 2019, the corporate insolvency resolution 

professional Mr. Jagdish Kumar has also been appointed. 

This appeal has been filed by the Directors of the appellant 
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company. According to the order of the National Company 

Law Tribunal dated 14th August, 2019, Board of Directors 

have become functus officio and therefore, now the appeal 

is required to be filed by either IRP or the new 

management. 

03. In view of this, the appeal filed by the assessee is not 

maintainable and hence, dismissed. We give liberty to the 

assessee to file this appeal once again by either IRP, 

liquidator or new management.  

04. In the result, the appeal filed by the assessee is 

dismissed. 

Order pronounced in the open court on 10.08.2022. 

 

Sd/- Sd/- 
(PAVAN KUMAR GADALE) (PRASHANT MAHARISHI) 

(JUDICIAL MEMBER) (ACCOUNTANT MEMBER) 
 

 

 

Mumbai, Dated: 10.08.2022 
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